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ORDER 

S.N.Maflick,V.C. 

W have heard the ld.counsel. appearing tar the applicant 

in this Misc.Application containing the prayer torarnendrnent --.I  

at the. prayers as well as the facts and the grounds taken in the 

Original Application. None has appeared for the respondents 

aithougri copy has been served upon them. 

After hearing the ld.counsel appearing for the petitioner, 

we are of the view tht such amendment is necessary to decide the 

real controversy between the parties and as suc, it is allowed. 

The Original Application be amended accordingly and the instant 

Misc.Application be treated as part at the Original Application. 

M.A. stands disposed of accordingly. 

Supplementary Reply atter the mmendment, be put in within 

4 weeks and supplementary rejoinder, if any, to be tiled within 

2 weeks ihereafter. 
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